':/41\( AfMfidavit 1o be Furnished hy the capaidute alongwith Nemination Paper

Before the et iraing OfMicer
For electian to, LEﬁ’-S.LﬂTW.&..’&ﬁEﬂ bFHhe Houses
From........5q.. .E.ﬁx.&d. L. ..ConstituencyNume of i € oaminm i gy

I AN FUMAR Sitgu m::’dmn‘ﬁti:r-'uiﬁr of UIS%MM-‘! TH.SinMéH .
ﬁ.nlﬁcl oo YEUEE, FeRisbenil D{Ps. ) {'Hﬁ HHT.H{U.R_'_ _..h!r:;-uEn u‘il ;mm’&lﬁ‘} :'.{.;..:ud..u: il ti alaivg
Eleciion, do hereby solemnly affiom snd siate on cath as unders

{ wrike oul whichever 4 oot applicable)

(1) Lam e candidare set up b}-m--ﬁlﬁ,._..,_

-Aname of the pulitscal party )/ am conteating as an

ldepradent cand idate.
(1) Detafls of PAN and status of fliag of locome lax relorn :
S1. N0, | Mames [ Pernunent ["The financial year fir | Toril income
. Aceount Numbesr | whach the  last shevam L Jidoimie
{FAN) Phcamie-1ax return has | Dox Reiom( in |
= . X |:!n§'h filed 'I-'lup-ﬁ‘;‘
L ' SEL ViV PSTIIN " T e
SRR e Hwu g hr.b-v': WA 'H" 10‘.%.“‘1 SHULN BT
i Spousa- ; -4 LETE-T TAAXED S
WiFe = pp@opxiuep == = -
L Diependen |
& | Dcpendemiz y
II 5 Deopordent 3 ...uerme - et P '

{3) The followiag case(s) is/ are pending against me in which cognizance has been 1 ken by the coprt:

5L [ Offence ' Deacsiption |

Mo
{a} | The detalls of cases where [ coon hus 1aken
cognizance, Sectiors of the Act and deseription
of the offence for which copnizance taken -

(b) | Name of the court, Case No. and Date of order =
taking cognizance :
fey | Details of Appeal (17 Applicationds} for revision o ]

(if way} filed apainst the sbove order(s) :

4. Cases o which § Rave boon convictud by  court of luw(other those referred 1o in Form 24):

(2} | The dewsils of cases, Sections of the - e ]
Act and deseriplion of the offence for |
which convicied :

b} | Namw of the Cﬂl;'l.{:‘j,_ Cote Mo, amd __,.,-'-"'"'F- — s — = ’
Date(s) of order(s) . 2 i
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L

Punizhme 1 :rﬂﬁm ;

{5 That | give beveus beluw Uhe details of v sssens (movalbe ied bonevable etey of mysel,
my ipose and ull depeadents:

1, Assets in joint name indicating the extent of joing ovwnership will also have 1 be given

L, In cass of depositInvestment, the derails ingluding Serial Mumber, Amount, Daie of Deposit, twe Sl me.
Meme of Bank! Instiution and Branch are so be given

1, Valus of Bonde/Share/Debentures as per the current muarker value in Stock Exchange bn respect of |sied
companics and es per books in case of non- hsted companies should be given

4 . Dependent”, here means & persan, substintially dependent on the income of the candidate.

5. Detsils including amount is to be given scparsiely in respect of each investment

As on Bi-03 _20D

5. | Description Sell Spouse [ I_l?puulu:-l anu.-mkul-zJ Dependent-3
Na
Rl
[[) | Cash in hund 1% %60 [\ Sqeo- | Gasalo !
{1l) | Details of Deposits in Bank
accoums (FDRs, Term Deposize
and all other types of Deposits
including saving accounts), Lholuo-83 | (97343420 [2e2 oMy 08
Depasits with Financiz!
Institutions, Non Sarking
Financial Companies and
Cooperative societics and the
amount in each such deposit
(i1} | Details of irvesiment in Baonds,
Dlhmhu'h.n':h-rumdmiuiu \s00en — — Lﬂﬂ.uu:d
cormpaniesMutual Funds and
|| oehers and the amount
{iv) | Detnils of invesiment in NSS._ Lie Falicey !
Postal Savings, Insurance Policies | $33 40513
arid Investment in eny Flnancial
Instrument in Post affice or STy - -
Insurance Company and the St o Ay
amount WASung v
(v} | Pertonel loans/sdvance given 1o
any person of entity includin
firm, Company, Trust cic. a-rat' 500900 - .
other receivables from deblors [ ( Son in- Yava)
and the amount.
{vi} | Motor Yehicles/Alreraity/ Wiala v - — ==
uchts/Ships {details of Make, R-ihLEm‘_ -
Registretlon Mo, ele, Year of Lameo ) -
Purchase and emoum i gz kgl
(vii) | Jewelry, bullion and valuabie oIS T
thing (gdve detais of weighe and |52 ~3 % & oM s
v loe) VAXong ELLTIT elioa

{5



[vii] Amay oibver assets such 25 valuz of
Gx)
L
80
(Mete: 1. Properies in joint

Chdms/inieres -

W e

e

Grues Total value

I

gumership Indfcating the ritent of joul wwnership wilt also have 1o be indicated

l

2. Esch land or building or apariment shaowld be mentianed separutely in this farmat.)

5
Mg

Deseriplion

Sell

Dependont-1

Depeodent-2 { Dependent-!

U]

Location{s)

| Survey number(s] _

Area (1otel mossurement in
atres)

T

Whether inherited property
(Yex o WO

Drie of purchess in case of soll
acquimd property

Com of Land (in case of
pmtm}uuwﬂmnul‘

il 4

Any [nvestment on the land by

wiy of developaent,
conttruclion ele.

I,

" Approximate Current market
value

Locstion(s)
Survey number(s}

‘Area (Totsl measurement in
sq. It.)

4,

O

Whetnier nherited property
(Yes or NO)

Date of purchase in case of self

%;Lﬂﬂm_
of Land (in case of

purchese) at the dme of

Any lnvestment on the land by
way of development,
construclion etc. -

Approimats Current marke:
valug .

i)

m-pmm]

Localion{s)

%rﬁmmn‘uﬂ

measurament in 5g, fL}

f.\_.r-iaﬂ x&mwﬂ' EN



Whether inherted properly
Wtz or MO}

Dol of purchisse in case al seif
scired progeny

€ vl of propenty (in cuse of
prechase) sl the time of
P ehase

Ay [nvesiment an the
pruperty by wiy of
development, construciion stc.

o e e

A ofm—

A-pproximate Cument markes

(i)

valge
u (Inclhading
Eperiments,)

-Location(s}
- Surve

Avrea (Total meassuremen? in
i

Bullt up Ares (Total
sntasurement insg. fi)

Whether inberited property

EEanﬂl
of purchase in casa of seif

| cquired property

Cost of property {in case of
purchase) at the tims of
purchase

Ally Invesiment on Lne Jand by

way of developmens,
gunstruction sic.

Approcimate Current market
vilue

v

'Dlh-':{:_ll.l:huhmﬂlw

)

Total of Curvest Market
Valug o (1} ta {v) above

(6) 1give kereln bilow the detalls of Hebilitey' dues to public hinancisl institatlons and goverument :-

(Mule: Flesse ghye separute detalfs of nsme of Burk , lastitution, eatity or indhvidual and amoant for each kiem)

&
Na.

Description

Salr

Spouse{s)

Depeadent-1

Dependent-1

Dependeni-3 |

K

Loaw or dues to Bnkﬂ'iu_u:lul

Hame of Bank ar Fl

Amoant cutstanding
Mature of loan

| T
ol
o e

luha.amlﬁ

Luta or dues 1o any
trdividuale! Eatity uther than
slentioned bn (i) dbove,
Mamals)

Amount cuistanding

Kature of Joan

Bﬁuﬁmxww tﬁl



Aty other [abilily

Grund totel of Babillthes

Geve gent Dugs:

Clues to departments dealing -t
with government
L i SRk o

ﬂumdepﬂmmudnalm-
with supply of waer

Dues 1o departments dealing
with supply of elecirichy

Dues 10 departments dealing
with sepply of
ttlephones/mobiles

Dues o depariments dealing
wilh paverfment trmngpon
(including aircraits sod
elicopters) P

Income Tax Duoes

Weallh Tax Ducs 7

Sarvice Tax Dues i

Muricipal Bropeny Tox Dok

| Ay other dues

Sales Tax Dues ;

Grand 1o1sl of all Govi does

=]

{7) Detailz ol p

-. Hr,. H ,a, r:‘mc.m.ruLur
-------- HOUSE LI FC

{8} My nﬂmﬁuul qualiention is as wnder; MBS

[Giive details of highest School / University
(Mame of the School /College! University a

Mmen, Ranem UNVEesity 1939

education with full form of the cemificale! diploma/ degree course)
nd the year in which the course wes compleed. )

{5} ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

L] Meme of the candldate

Sh/SmifKum. f oy Aoy o Ag LinLH

L. | Full postal address

wu..--ﬂfrrzmﬁﬂ?tf?—_mm

bier T oaer .r\.-l.u.l"jﬂ

3. | Mumber and Name of the canstituency amd
suate

Eaxauvl - 01D

1. nfhl"ﬂlﬂulpuiynﬁnhmmﬂt

passed {other than those referred to in Form 26)

Sandidae (otherwise wrl ‘Independent’)___
4| (=) of cuses in which conviction arder

BuaeTiva JTauTa Fn-llij

[




[ T (e} Total number of Pending cses where the 1
court &) have inken cognizie: i
S Padaf B S Yeur T which las T#nl fnvame Shown
_ | Incume Tax Retum filed o= o =
{a)Candidate Ay DS YL uE P _1o1g.19 L, T R
(! Spoee: BER YV INRT = o
{s) Dependentsliv] A 1, 1 1 7 {H_.L,a'n ) ST PSR LRV 1
6, Detalls of Assets and Ligbilities in rupees Eegly v Bl Yftme
Description Self Spouse Q;p:ndemﬁll Dependent-li_| Dependent-1l |
‘eable ey
- E.II::I {Total value) S84 TRt | Ty ?_3_?..'1‘1 MR = = )
B. Immovable m— : i - I D R
Asset .
[i) | Purchase Price and ) |
Developmen Cosl of -
Immovable Propers |
{Towal Yalue) — | ——— o
(i} | Appraximate Carrenl
barket Price of 3 1NESUee
Asses (Total Value)
T Linbilities _
{1} Government g
dues (Total YR
(i) Loans ﬂrﬁ%m.
Financial Institations and 5
‘3
(3 ucational qualificstion- B\ 3 Lo (Pmo WY AN Rl "E‘i.ﬂﬁ'
{Give details of Schaol / University education with full form of the canificate/ diploma’ degree
course) (Name of the School /College! University end the year in which the course was completed. )

VERIFICATION

L, the deponent, shove named, do hereby verify and declare tht the contents of this affidavit are true and correel 10 the
best of my Wuﬂbﬁ:ﬂmmnfiﬂﬂnwﬂmﬁmMllhuhmmuhﬂlhmﬁnm.lhm:r
declane thal ;
[l}Ihmi:nuuuufmrkﬂmnrpﬂﬂgumngumtmwwﬂmmummﬁmmhhnsiwutm--,

(b} L my spouse, or ry dependents do not have any ussel or llabillty, other than those mentioned in items 5 and &
above,

VOB A s v s thisthe. ...y ol R | R

DE#ONENT

* A Ve S



Note: 1. Affidavit showald be filed Iatcst by 3.0 PV o7 T last date of filing nomimatinns. 5
2 Affidavit stould be sworn before an il Lormiminaioner or Muggisteste of the First Class ur el o Niary
Pulsliz

3 Al columns should be Glled i and e coliimn i b Jefi Mlank, 17 there is ne mfommation 1o Sl o respicy] ol

any itam, either “Nil" or *Not o plicable™, g5 the case My bo, should be mentioned
A The affidavit should be cither typed or wrinen legibly and neah:,

ﬁr‘\ﬁh ey ,ER\'\%_;



INFORMATION ABOUT DETAILS OF IMMOVABLE ASSETS AS ON 31.03.2020

DR AJAY KUMAR SINGH
S/0 SHRI VISHWANATH SINGH |
DETAILS OF AGRICULTURAL LAND
SL NO. LOCATION KHATA NO KHESARA NO. EXTENT CUR MARKET VALUE
1 Village Raghunathpur, Anchal Ramgarhwa 171 583 0-168-0
2  Village Raghunathpur, Anchal Ramgarhwa 32486 0-0-08
3  Village Raghunathpur, Anchal Ramgarhwa 203 555 0-15-14
4  \illage Raghunathpur, Anchal Ramgarhwa 247 573 0-11-14
5 Village Raghunathpur, Anchal Ramgarhwa 574 0-03-14 |
& Vilage Raghunathpur, Anchal Ramgarhwa 575 0-11-08 ‘
7 Village Raghunathpur, Anchal Ramgarhwa 576 0-16-10 {
8  Village Raghunathpur, Anchal Ramgarhwa 49 577 0-15-04
9 Village Raghunathpur, Anchal Ramgarhwa 578 0-12-07
10 Village Raghunathpur, Anchal Ramgarhwa 579 0-12-09
11 Village Raghunathpur, Anchal Ramgarhwa 580 04-13-08
12  Village Raghunathpur, Anchal Ramgarhwa 47 3284 0-07-14.25
13 Village Raghunathpur, Anchal Ramgarhwa 3287 0-13-11
14  Village Raghunathpur, Anchal Ramgarhwa 172 3286 0-4-10
05-07-11.25 14550000.00
DETAILS OF NON-AGRICULTURAL LAND
SL NO. LOCATION KHATA NO. KHESARA NO. EXTENT CUR MARKET VALUE
1 Village Raghunathpur, Anchal Ramgarhwa 434 2803-2804 0-10-0 1500000.00
RESIDENTIAL BUILDING
SL NO. LOCATION KHATA NO KHESARA NO. EXTENT CUR MARKET VALUE
1 Village Raghunathpur, Anchal Ramgarhwa 68 1357 0-0-11 220000000
FLATS IN APARTMENTS
SL NO LOCATION FLAT NO
1 MATESHWARI APARTMENT
VISHWESHARAIA NAGAR DANAr JR 405 3500000.c0
PATNA
2  MATESHWARI APARTMENT 404 2500000.00
VISHWESHARAIA NAGAR DANAPUR §000000.00
PATNA
GRAND TOTAL 24650000.00

: AXL%\@\M¥ b“:§ *
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INFORMATION ABOUT DETAILS OF MOVEABLE ASSETS AS ON 31 03.2020

DR AJAY KUMAR SINGH
S/O SHRI VISHWANATH SINGH
DEPOSIT WITH BA ELF

STATE BANK OF INDIA, SECRETARIATE BRANCH, PATNA 10839462141

DEPOSIT WITH BANK (HUF)

PUNJAB NATIONAL BANK, RAXAUL SB 4108000100012340
INDIAN OVERSEAS BANK RAXAUL SB 085101000003417
STATE BANK OF INDIA, RAXAUL SB 10973184485

DEPOSIT WITH BANK (WIFE- HEERA SINGH)
AXIS BANK RAXAUL SB 916010051364178

TOTAL

SELF
SBI LIFE INSURANCE

HUF
DEPOSIT WITH LIFE INSURANCE MF

TOTAL
DETAILS OF INSURANCE POLICIES

SELF
POLICY NO 533405013 Surrender Value (Approx)

GRAND TOTAL

270140.83

270140.83

546596.88
821322.39
656125.31

2024044.58

1073436.20

1073436.20

3367621.61

150000.00

100000.00

250000.00

B25000.00

4442621.61

#mm\mwn i:u_uﬁ,\\ ’
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